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SOMAXE Turning dreams into reality 

Ref: DEL/25/FEB/177/3983 

To 

Member Secretary (Infra-). 
Ministry of Environment, Forest and Climate Change, 
Indira Pary avaran Bhawan, Jor Bagh Road, Lodhi Road 
New Delhi-110003 

Proposal No. IA/DL/INFRA2/462047/2024 

Subject: ADS Reply for the project- Development of Integrated Multi-Sports Arena at Sector-19-B, Dwarka, New Delhi by M/s Worldstreet Sports Center Limited. 

Reference: ADS raised on 02.01.2025. 

Respected Sir, 
The appraisal of the above-said project was held in the 131s EAC Infra 2 meeting on 01.10.2024. An ADS has been raised to refer the letter vide F.No. 2]-442/2024-IA. III, dated 02.01.2025 has been issued by MOEFCC to the Environment Department requesting to provide the details of procedure/SOPs being followed by the Government of Delhi in pursuance of directions of Hon`ble Court in Delhi. Same is attached as Annexure- 1. 

In response 1o this letter, a reply has been sent from the Department of Forest and Wildlife GNCTD vide letter no. FAWL-L/2/2025-Tree Cell/e-227462/9020-24 dated 30,01.2025. Same is attached as Annexure- 2 

Subsequently again a letter vide F.No. 21-442/2024-IA.III, dated 07.02.2025, was issued by MOEFCC to the Deputy Conservator of Forests (West). In response to this letter, DCF (West) provides the same details of procedure/SOPs being followed by the Govemment of Delhi whi ch have been sent by Department of orest and Wildlife, GNCTD. Same is attached as Annexure- 3. 
In this regard. we are hereby submit that No tree cutting shall be done at the project site without taking prior permission from the Forest Department as per law. 

Thanking you, 

THE 
OMAXE 
STATE 

Date: 15.02.2025 

We shal| be thankful if Environmental Clearance be issued to us at the earliest as per the approved Minules of Meeling date I0 of October 2025 

For M/s Worldstreet Sports Center Limited 

Avneet Soni 

(President Planning) 

WORLDSTREET SPORTS CENTER LIMITED 
(Wholly Owned Subsidiary of Omaxe Limited) Registered Office: 10, Local Shopping Centre, Kalkaji, New Delhi-110019. CIN: U70109DL2022PLC399496 Tel.: 011-41893100 Email: secretarial 1(@omaxe.com Website: www.omaxe.com 
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DEPARTMENT OF FORBSTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2ND FLOOR, VIKAS BHAWAN
1.P.ESTATE, NEW DELHI-110002

Fl(2497)/Legal/HQ/2020-21 /Part-2/d CRY$ 72 /g
To,

Dated: 2g. 1 1.2023

(As per list attached)

Sub: Applicability of the provisions of Forest Conservation Act(FCA) , 1980-reg.

Sir/ Madam

Your kind attention is invited towards the Section 2 of Forest
(Conservation) Act, 1980 which restricts non-forestry use of forest land. The
relevant portion of the FCA, 1980 is reproduced below:

“ 2. Restriction on the (iereseruation of forests or use of forest land for
non-forest purpose.–Notuithstanding anything contained in any other tau>
for the time being in force in a State, no State Government or other
authority shall make, except with the prior approval of' the Central
Government, any order directing,–

a) that any reserued forest (within the meaning of the expression
“reserved forest” in any law for the time being in force in that State) or any
portion thereof, shall cease to be reserved;

@1 that any forest land or any portion thereof may be used for
any non-forest purpose; 1[(iii) that any forest land or any portion thereof
may be assigned by way of lease or otherwise to any private person or to
any authority, corporation, agency or any other organisation not owned,
managed or controlled by Government;

!VII that any forest land or any portion thereof may be cleared
of trees which halle groton naturally tn that hnd or portIon, for the
purpose of using it for reajforestatton.]”

Further, may kindly perus9 judgment dated 2,1.07.2022 of Honl)Ie
Supreme Court of India in C.A.NO. 10294 OF 2013 which provjdes clarity over
the concept of “foresE land” or “forest” mentioned in aboye section. The relevant
part of the judgment is reproduced below:
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“38. Now, coming to the meaning of “forest” or “any forest land”
covered by Section 2, this Court in 1997 Godavamman’s easel has
explained the legal position. Paragraphs 3 and 4 of the said decision read
thus

“....... The term “forest land”, occurring in Section 2, will not
only include “forest” as understood in the dictionary sense,
but aZso any area recorded as forest in the Gouernment
record irrespective of the ownership. This is how it has to be
understood for the purpose of Section 2 of the Act. The provisions
enacted in the Forest Conseruation Act, 1980 for the conservation of
forests and the matters connected therewith must apply clearly to all
forests so understood irrespective of the ownership or classifIcation
thereof. . . .”

Thus, according to the aforesaid decisIon, Section 2 applies
to three categories of forests:

t. Statutority recognized forests such as reserued or protected
forests to which clause (i) of Section 2 is applicable;

it. The forests as understood in accordance with dictionary
sense and

iii. Any area recorded as a forest in Gouernment records. So
far as the fIrst category of forests is concerned, it poses no
dWtcutty as the forests under the said category covered by Clause
(i) of' Section 2 are statutority recognized forests.

39. It is the second category which poses some diffICUlty. As the
object of Section 2 of the 1980 Forest Act is to ensure that only sustainable
growth/ development takes place on forest lands. The need for giving a
wider meaning to “forest” or “forest land” contemplated by the 1980 Forest
Act can be well understood and justifIed. Moreover, the object of the 1980
Forest Act is to prevent ecological imbalance resulting from deforestation.
The prouision is aimed at protecting inter-dependence between the right to
development of an individual and the right to the natural enuironment of
the public at large. The Legislature has used the words “any forest” in
Clauses (ii) to (iv) of Section 2 after referring to the resenled forests in
Clause (i) of Section 2. The intention is to bring all the forests, whether
covered by the 1927 Forest Act or not, within the sweep of the 1980 Forest
Act. A dictionary always contains the meaning of the words as they are
understood by people for generations. It contains the meaning of a word
which is already tegitimized. Lexicogmphers include a word in the
dictionary when it is used by many in the same way. Therefore, forest as
understood by its dictionary meaning is covered by Section 2. ”
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In continuation of above, your kind attention is drawn towards the
affidavit dated 15.09.1997 of the then Conservator of Forests, GNCTD filed
before Hon1)Ie Supreme Court of India in WPC No. 202/ 1997 enlisted forest
areas across NCT of Delhi, which includes details of reserve forest, protected
forest and deemed forest. The areas considered as deemed forest have already
been communicated to your office by Department of Forest and Wildlife,
GNCTD through letter dated 11.09.2023 (copy enclosed).

The preliminary notification of Ridge Reserve Forest of Delhi under
Section-4, Indian Forest Act (IFA) 1927 was done vide notification no.
F. 10(12)/1/PA/DCF/93/2C)12- 17(1) dated 24.05.1994, FI1(40)/PA/DCF/96(1)
dated 19.03.1996 & FI(29)/PA/DC/95 dated 02.04.1996 and your kind
attention is drawn to the fact that provisions of FCA, 1980 are applicable on
the land notified under Section 4 of Indian Forest Act, 1927 which has been
emphasized by the Hon1)Ie Supreme Court of India vide its order dated
07.05.2010 in WPC 202/ 1995. The relevant extract of the order is reproduced
below

“We are of the view, that the aforesaid order was with reference
to the transitory period, namely, from the date of the issuance of the
notifIcation under Section 4 of the Forest Act, till the culmination of the
process of declaration under Section 20 of the Forest Act. We are of the
view, that the afore-stated direction was inetdtabte, in view of the fact,
that in case an individual was desIrous oJ' using forest land for
non-forest purposes, permission under Section 2 of the Forest
(Conseruatton) Act, 1 980 was imperative, and it is theref'bre, that
even during the transitory period, it would be open to the
Ministry of' Environment and Forests, to approue a request for use of
forest area for non-forest purposes, under Section 2 afore-mentioned. ”

The protection of Ridge & forest, as per the provisions of Forest
(Conservation) Act, 1980 and the relevant orders of the Honl)le Supreme Court
of India, is the responsibility of respective ridge managing agency.

In view of the above, if any non-forestry work is proposed in ridge/ reserve
forest, it is mandatory for forest & ridge managing agency to obtain following
permissions/approvals as per status of land mentioned below:
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Category 1: Part of ridge notified as Forest
Recommendation of Ridge Management Board
Recommendation of Central Empowered Committee
Approval of Hon'ble Supreme Court
Permission under Forest (Conservation) Act, 1980.

Category 2: Part of ridge outside notified Forest
Recommendation of Ridge Management Board
Recommendation of Central Empowered Committee
Approval of Hon'ble Supreme Court
Permission under Forest (Conservation) Act, 1980/Delhi
Tree Preservation Act, 1994 (as the case may be)

Step 1:
Step 2:
Step 3:
W:

Step 1:
Step 2:
Step 3:
Step 4:

Category 3: Other forest areas attracting provisions of FCA, 1980.
e 1980.

In case of forest & ridge, the proposals must be submitted to Department
of Forest & Wildlife, GNCTD through concerned Dy. Conservator of Forests.

In case any violation, under FCA, 1980 i.e., use of forest land for non-
forestry purpose, is done by the ridge & reserve forest managing agency, action
may be initiated as per the following provisions of FCA, 1980:

“Section 34. Penalty for contrauention oJ' the provisions of the Act
• Whoever contravenes or abets the contravention or any of the provisions
of section 2, shall be punishable with simple imprisonment for a period
which may extend to fIfteen days.
Section gB. Offences by authoritIes and Government departments.–
( 1) Where any offence under this Act has been committed–
(a) by any department of Government, the head of' the department; or
(b) by any authority, every person who, at the time the offence was
committed, was directly in charge of, and was responsible to, the authority
for the conduct of the business of the authority as well as the authority,
shall be deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly :

Provided that nothing contained in this sub-section shall render the
head of the department or any person referred to in clause (b), liable to any
punishment if the proves that the offence was committed without his
knowledge or that exercised aZZ due diligence to prevent the
commission of such offence.
(2) NotuAthstanding anything contained in sub-section (1), where an
offence punishable under the Act has been committed by a department of
government or any authority referred to in clause (b) of sub-section (1) and
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+

+

it is proved that the offence has been committed with the consent or
connivance of, or is attributable to any neglect on the part, of, any offIcer,
other than the head of the department, or in the case of an authority, any
person other than the persons referred to in clause (b) of sub-section (1),
such offIcer or persons shall aZso be deemed to be guilty of that offence
and shall be liable to be proceeded against and punished accordingly.]”

This issue was also emphasized in the last meeting of Oversight
Committee, constituted by the Honl)Ie National Green Tribunal through its
judgment dated 15.Ol.2021 in OA No. 58/2013 “Sonya Ghosh Vs. GNCTS &
Ors.” under chairmanship of Director General of Forests & SS, Government of
India, held on 14.11.2023. The Minutes of 7th Oversight Committee was shared
via email dated 21.11.2023. (copy of email is enclosed)

In view of this, you are - requested to sensitize all the concerned officers/
officials of your department/ organization with regard to the contents of this
letter

This issues with the approval of competent authority.

Yours faithfully

%) ,3
(Saurabh Sharma, IFS)
Conservator of Forests

To,

1. The Commissioner of Police, Jai Singh Road, New Delhi- 110001.
2. The Vice Chairman, Delhi Development Authority, B- Block, lst Floor,

Vikas Sadan, New Delhi- 110073
3. The Commissioner, MCD Dr. S.P. Mukherjee Civic Center, JLN Marg, New

Delhi- 1 1 O002 .
4. The Defence Estate Officer, Delhi Cantt. New Delhi-110010.
5. The Commissioner (Land), DDA, Vikas Sadan,New Delhi- 110023.
6. The Executive Enineer, CPWD, Bhagwan Mahavir Vanasthali Park Malcha

Marg Delhi, Delhi
7. The Secretary,NDMC, Palika Kendra, Parliament Street, New Delhi-

110001
8. The Dy. Commissioner, North MCD, SPM CIVIC Centre, Minto Road New

Delhi- 1 IOO02
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9. The Land and Development Officer, Ministry of Housing & Urban Affairs,
Land & Development Office, Room no. 623-A Wing, Nirman Bhawan, New
Delhi- 1 10001.

10. The Deputy Director, SAI, Jawaharlal Nehru Stadium, Lodhi Road, Delhi,
India

11. Engineer in Chief & Head of Department, Irrigation and Water Resources
Department, Government of Uttar Pradesh, Sinchai Bhawan, Cantt Road,
Udaiganj, Lucknow - 226001

12. Chairman, NHAI, National Highways Authority of India, G 5&6, Sector-
10, Dwarka, New Delhi – 110075.

13. CGM (SD, EMG & Ash Management), NTPC Limited, NTPC Bhawan,
SCOPE Complex, Institutional Area, Lodhi Road, New Delhi – 110003.

14. The Chief Executive Officer, Delhi Cantonment Board, Delhi- 110010.

15. The Pr. Chief Engineer Northern Railways, Baroda House, Delhi/ the
Divisional Engineer (Hort.), Office of the Northern Railway Divisional
Office, State Entry Road New Delhi.

16. JGM/ Land, DMRC, Metro Bhawan, 13, Fire Brigade Lane, Barakhmbha
Road, Delhi- 1 1000 1.

17. The Manager (Civil), HQ, DTC, Office of Sr. Manager (Civil), I.P. Estate,
New Delhi- 1 1 O002.

18. The CEO, Delhi Parks & Garden Society, 6th Floor, C-Wing, Delhi
Secretariat, New Delhi.

19. The Superintending Engineer (Environment) DSIIDC, Technical Center
Ground Floor Building Wazirpur Delhi- 110052 .

20. Director (HE), Directorate of Higher Education, BTE Complex, Muni Maya
Ram Marg, Pitampura, Delhi- 110034.

21. The Director, Education Department, Old Street, Delhi- 110054.

22. The CEO/Director, DUSIB (Delhi Urban Shelter Improvement Board),
ITO, New Delhi.

23. Dy. Director (Hon.) (North), PWD, j3th Floor, MSO Building, I.P Estate,
New Delhi – 110002.

24. Director (Horticulture), Delhi JaI Board (HQ), Varunalaya Ph-II,
Jhandewalan, Karol Bagh, New Delhi- 110005.

25. The Director (Hort.), Environment De-partment, llth Floor, MSO Building,
I.P. Estate, New Delhi 110002.

26. The Director (Hort) , NDMC, Palika Kendra, New Delhi- 110001.
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27. The Director (Hort), Central Public Works Department (C.P. W.D) New
Delhi, I.P. Estate.

28. Chief Engineer (l&FC), Zone-I, L.M. Bund Office Complex, Shastri Nagar,
Delhi- 1 1003 1 .

29. Chief Engineer (I&FC), Zone-II, L.M. Bund Office Complex, Shastri Nagar,
Delhi- 1 1003 1 .

30. The DGM (CSR), NDPL, Distt. Office, T-Block, Mangol Pun, Delhi-
110083.

31. The GM/ CSR, BSES Rajdhani Power Ltd., BSES Bhawan, Nehru Place,
New Delhi- 1 10019.

Fl(2497)/Legal/HQ/2020-21 /Part-2/d 1 /2)£ Dated: 2{..1 1.2023

Copy to(for kind information):

PPS to DG Forest and Special Secretary, Ministry of Environment, Forest
and Climate Change, GoI, Indira Paryavaran Bhawan Jorbagh Road New
Delhi – 1 10 003

1

2. SO to Chief Secretary, Delhi Secretariat, IP Estate, New Delhi.
3. PPS to Pr. Secretary(E&F), GNCTD
4. PS to APCCF/HoD, Department of Forests and Wildlife, GNCTD.
5. PA to CCF(A), Department of Forests and Wildlife, GNCTD.
6. DCF(South), (West), (Central), (North), Department of Forests and Wildlife,

GNCTD .

e
_ 28l11l13

(Saurabh Sharma, IFS)
Conservator of Forests
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From: dcfwest.gnctd <dcfwest.gnctd@gov.in> 
Date: Thu, 13 Feb 2025 at 4:18 PM 
Subject: Re: Development of Integrated Multi-Sports Arena at Sector 19-B, Dwarka, 
New Delhi by M/s World Street Sports Limited – For Grant of Environmental 
Clearance - reg. Ref. No.: Proposal No. IA/DL/INFRA2/462047/2024 received on 
08.02.2024. 
To: S. PRABHU <p.subramani@gov.in> 
Cc: rajneeshpabbi <rajneeshpabbi@omaxe.com>, Munna Kumar Shah 
<munna.shah@gov.in>, Alok Baral <alok.baral95@gov.in> 
 

Sir, 

          In reference to your office letter no. F.No. 21-442/2024-IA.III dated 07.02.2025 

on subject cited above, reply from Department of Forest and Wildlife, GNCTD has 

already sent to you vide letter no. FAWL-L/2/2025-TreeCell/e-227462/9020-24 dated 

30.01.2025. Copy of the same is attached. 

 

 

Thanks, 

 

---- On Fri, 07 Feb 2025 18:39:51 +0530 Alok Baral <alok.baral95@gov.in> wrote --

- 

 

Respected Sir/Madam, 

 

Please find attached herewith letter dated 07.02.2025 on the subject cited above. 

 

 

Regards, 

Alok Baral 

Assistant Section Officer 

Impact Assessment Division 

Indira Paryavaran Bhawan 

Jorbagh, New Delhi-110003 
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